
State Vs. Sahil Bhardwaj. 
FIR No. 392/2020 

PS Pandav Nagar 

U/s 419/406/120B/420/468/471/34 IPC 

24.03.2021 

This is an application under Section 437 Cr.P.C moved on behalf of the 

applicant/accused Sahil Bhardwaj for grant of regular bail or in the alternative, interim 

bail to him. 

Pr. Ld. APP for the State.

Sh. Hari Kishan, Ld. Counsel for the applicant/accused. 

Arguments heard from both sides.

It is submitted by Ld. Counsel for the applicant/accused that the applicant 

is languishing in JC since 15.10.2020; that the applicant has no nexus qua the 

commission of alleged offence; that the applicant/accused has not been named in the 

FIR; and that the applicant has never received any amount from the complainant in 

cash or through bank transfer. Moreover, it is also submitted by ld. Counsel that 

applicant/accused has also look after his ailing father. Hence, Ld. Counsel prays that 

applicant/accused is entitled to be enlarged on bail/interim bail. 

On the other hand, reply filed by ASI Shailesh Kumar to the bail 

applicant clearly mentions that there is another brother of the applicant/accused who 

can look after the father of applicant/accused. Moreover, the doctor concerned has 

given opinion regarding ailment of father of applicant/accused that the treatment of 

father of applicant/accused requires minor OPD procedure. Further, the allegations

levelled against the applicant/accused are serious in nature. It is also submitted that 

chargesheet in the case has already been filed before this Court. 

It is pertinent to mention that regular bail application of the 

applicant/accused has been dismissed by the ld. Sessions Court twice, and that too as 

recently as on 
23.02.2021. It will be against the judieialdiscipline to entertain such 



Application without there being any material changes in circumstances. Further, I am 

not inclined to grant bail to applicant/accused merely on the ground that he has to look 

after his ailing father when there is already another brother of the applicant/accused to 

look after his father. 

Present bail application is, accordingly, dismissed. Hence, the bail 

application stands disposed of. 

A copy of this order be given dasti to Ld. Counsel for the 

applicant/accused. 

(Atul Krishnagrawal) 
CMM (East), KKDDelhi/24.03.2021 



FIR No. 13/2021 

PS Kalyanpuri 

State Vs. Ram Kishan Giddu 

U/s 33 Delhi Excise Act. 

24.03.2021 

This is an application u/s 437 Cr.P.C. for bail moved on behalf 

of the applicant/accused Ram Kishan Giddu. 

Present: Ld. APP for the State. 

Sh. Parmanand Jaint, LAC for the applicant/accused. 

Arguments on bail application heard from both sides. Record 

perused. 

Considering the reply filed by HC Satish in the matter, whereby it is 

submitted that present applicant/accused was found in possession illicit liquor.

Moreover, the bail application of the applican/accused has already been 

dismissed twice by Sessions Court. 

Consequently, I do not deem it a fit case to grant bail to the 

applicant/accused in the present matter. His bail application is, accordingly. 

dismissed. 

Application stands disposed of accordingly. 

At request, copy of this order be given dasti. 

(Atul Krishna Agrawal) 

CMM (East), KKD. Delhi24.03.2021 



State Vs. Amita 
FIR No. 100/2021 

PS Kalyanpuri 

U/s 33 D.E. Act. 

24.03.2021 

This is an application for bail under Section 437 Cr.P.C on behalf of the 
applicant/accused Amita. 
Pr. Ld. APP for the State. 

Sh. J.P. Bansal, Ld. Counsel for the applicant/accused. 
Arguments heard on the bail application from both sides. 
As per the reply filed by 10/ASI Rajender qua the bail application, 

applicant/accused was found in possession of huge quantity of illicit liquor, and the 
applicant/accused is involved in another case of the similar nature. Moreover, husband 
of the applicant/accused is also involved in many cases of similar nature. As such, it 
seems that the applicant/accused and her husband apparently deal in illicit liquor 
supply. 

In these circumstances, I do not find it a fit case to enlarge the 
applicant/accused on bail in the present matter. Her bail application is, accordingly, 
dismissed. 

Present application stands disposed of accordingly. 
A copy of this order be given dasti to ld. Counsel for the 

applicant/accused. 

(Atul Krishria sgrayál) 
CMM (East), KKD, Deihi/24.03.2021 


